
FIR No.193/2020
PS EOW
U/s 406/419/420/468/471/120-B IPC
State Vs. Mithun Bhatnagar

23.04.2021

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant/accused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Mithun Bhatnagar.

Arguments  on  the  bail  application  have  already  been

heard. No clarifications are required.

It  is  stated  that  the  accused/applicant  is  in  JC  in  the

present  case  since  13.03.2021.  It  is  further  submitted  that

applicant/accused  is  innocent  and  he  has  been  falsely

implicated  in  the  present  case.  It  is  further  submitted  that

nothing  was  recovered  from  the  possession  of  the

applicant/accused.  It  is  further  submitted  that  co-accused

Nikhil Arora has already been granted bail by the Ld. Sessions

Court.  With  these  submissions,  prayer  is  made for  grant  of

bail.

On the other Ld.  APP as well  as the IO have strongly

opposed the bail application and prays for the dismissal of the

same. It is argued that accused/applicant is active member of

Gang  of  cheats  and  is  deeply  involved  in  the  conspiracy

alleged in the present case and is a beneficiary of the cheated

amount. 



The  allegations  against  the  accused  are  that  the

accused/applicant is one of the main conspirator in the alleged

offence, wherein the accused persons have cheated number of

victims to the tune of Rs.7-8 Crores by giving inducement and

allurement for the re-allocation scheme of plots in the name of

DSIIDC.  In  the  present  case,  co-accused  persons  Vikram

Saxena  and  Ajay  Saxena  introduced  themselves  to  the

complainant and other victims as employees of  DSIIDC and

lured them for the re-allocation of the rejected plots. Thereafter,

in criminal conspiracy with each other the co-accused persons

had opened bank account in the name of DSIDC (Dev Seva

Income  Development  Company),  so  that  victim  can  be

persuaded for  getting the plots of  DSIDC that  were rejected

earlier  and  to  show  that  this  is  genuine  and  authenticated

process as they also issued receipts of DSIDC. In this manner,

the accused persons collected amount of  Rs.8 crores in the

said  account  out  of  which  amount  of  Rs.2.39  Crore  was

transferred to the account of M/s Dream House Construction

bearing  no.  50200019868280  HDFC  Bank,  Rajouri  Garden,

New Delhi. 

In  the  present  case,  allegations  against  the

applicant/accused  are  that  he  has  introduced  himself  as  a

Senior Investigation Officer of DSIIDC to the victim as Mudit

Kumar.  Further, it is alleged that the accused/applicant is living

a lavish life in the posh area of Delhi without having any other

source of income. It is further alleged that he has dispensed



the cash of Rs. 7 Lakhs the alleged account of DSIDC (Dev

Sewa Income Development  Company).   It  is  further  alleged

that  the  accused/applicant  was  correctly  identified  by  the

number of victims and the vehicle bearing no. DL-5C Q 4217

used in the commission of offence was also recovered from the

possession  of  the  accused.  Moreso,  another  car  model

HYUNDAI EON  no. DL-10-CL-2807 used in the commission of

crime  was  also  recovered  at  the  instance  of  the  applicant/

accused.  Moreover,  the  accounts  of  applicant/accused  were

examined,  wherein  it  is  found that  amount  of  Rs.12.22 lakh

was  transferred  from  the  account  of  co-accused  Vikram

Saxena  and  his  wife  Deepika  Saxena  and  in  cash.  Further

investigation  regarding  other  accounts  of  accused  is  yet  to

done.  Meaning  thereby,  the  accused/applicant  is  one  of  the

beneficiary of the huge alleged cheated amount and is one of

the active member of the organised cheating syndicate. The

investigation  of  the  case  at  the  initial  stage.  Moreso,  the

alleged cheated amount is yet to be recovered.

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no ground is  made out  for

grant of bail to the accused, at this stage. Hence, the present

application is dismissed.  

Copy of the order be given dasti as prayed for.

 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.178/2021
PS Crime Branch
U/s 3/181, 39/192 & 56/192 M.V. Act.
State Vs. Rakesh Kumar Chaudhary

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Fresh  supplementary  chargesheet  filed.  It  be  checked

and registered.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.

Put up for consideration on 20.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



CC no. 1072/2021
LICHFL Vs. Manoj Kumar & Anr.

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: None for the applicant.

Perused.

This is an application u/s 340 Cr. PC filed on behalf of

applicant  Lalit  Kumar  for  terminating  mandate  of  Court

Receiver and for prosecuting officials of LIC Housing Finance

Ltd. for making false averments and filing false affidavit before

the court. 

Put up for consideration on 03.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.181/2021
PS Alipur
U/s 33/58 Delhi Ex. Act 
State Vs. Anand Mohan

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Anand Mohan.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 15.04.2021. It is further submitted that

nothing  was  recovered  from the  accused  and he  has  been

falsely implicated in the present case.  It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  he  is  no  more  required  for  the  further

investigation in the present case. Prayer is made for the grant

of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the accused are that the accused was apprehended alongwith

11 patties of illicit liquor in a Santro Car bearing no. DL-3C BM



2604.  The  allegations  against  the  accused  are  serious  in

nature.  Admittedly,  applicant/accused is  involved in  17 other

criminal  cases.  Hence,  there are cogent  apprehensions that

accused might commit  similar  offences again,  if  released on

bail. The investigation of the case is at initial stage.

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.44/2021
PS Alipur
U/s 392/411/34 IPC
State Vs. Md. Abid 

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Manish Malik, Ld. Legal Aid Counsel for the 
applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Md. Abid.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 27.01.2021. It is further submitted that

nothing  was  recovered  from the  accused  and he  has  been

falsely implicated in the present case.  It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  he  is  no  more  required  for  the  further

investigation in the present case. In view of  the outbreak of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the accused are that he alongwith CCL put the knife  on the



neck  of  the  complainant  and  robbed  the  purse  and  mobile

phone of  the  complainant  and ran away from the  spot.  But

complainant  had  chased  the  accused  persons  and  nabbed

them with the help of public persons.  The allegations against

the accused are serious in nature.  It  is  pertinent  to mention

here  that  accused/applicant  was  arrested  from the  spot  red

handed just after committing the offence.

  Considering the facts of the case and seriousness of

the allegations against the accused, no ground is made out for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.56/21
PS Alipur
U/s 376/377/354/354B/506 IPC
State Vs. Mannu Kapila @ Pintu

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Fresh chargesheet filed. It be checked and registered.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Accused is stated to be on anticipatory bail
IO in person through VC.

Put up for consideration on 20.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.55/21
PS Alipur
U/s 376/354/354A/354C/506 IPC
State Vs. Rajiv Kapila 

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Fresh chargesheet filed. It be checked and registered.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Accused is stated to be on anticipatory bail
IO in person through VC.

Put up for consideration on 20.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.437/2020
PS Alipur
U/s 379 IPC
State Vs. Sunil

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Manish Malik, Ld. Legal Aid Counsel for the 
applicant.

Heard. Perused.

This is an application filed on behalf of applicant/accused

Sunil for releasing him on personal bond.

Heard. Perused.

It is further submitted that accused belongs to a very poor

family and has not furnished the bail bond in terms of bail order

dated  04.11.2020 granted  in  his  favour.   Prayer  is  made to

release the accused on personal bond.

Ld. APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of record reveals that accused was granted bail

vide order dated 04.11.2020. In the present application prayer

is not for the reduction of the bail amount/surety amount. The

prayer  in  the  present  application  is  for  the  release  of  the

accused on personal bond.  Meaning thereby,  by way of the



present application, applicant has sought modification/changes

in the conditions of bail order dated 04.11.2020, which is not

maintainable  in  the  present  form.  However,  accused  is  at

liberty  to  approach  Higher  Judicial  Forum  for  the

modification/changes in  the terms and conditions of  the bail

order.

Accordingly, the application stands disposed off.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.1019/2021
PS Alipur
U/s 379/411/34 IPC
State Vs. Raj Kumar @ Raju

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused..

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Raj Kumar @ Raju.

Heard. Perused.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 01.04.2021. It is further submitted that

nothing  was  recovered  from the  accused  and he  has  been

falsely implicated in the present case.  It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  he  is  no  more  required  for  the  further

investigation in the present case. Prayer is made for the grant

of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is



admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:

1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence

or any other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences

in any manner. 

4. That  in  case  of  change  of  residential  address,

accused shall  intimate  the  court  about  the  same

within a week.

5. The accused shall  join  the  investigations  as  and

when required by the IO.

6. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be

contacted, if required or necessary. Accused shall

ensure that  the said number shall  be kept active

and switched on all the times.

Application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.1019/2021
PS Alipur
U/s 379/411/34 IPC
State Vs. Murshid Alam

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused..

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Murshid Alam @ Ghonchu.

Heard. Perused.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 01.04.2021. It is further submitted that

nothing  was  recovered  from the  accused  and he  has  been

falsely implicated in the present case.  It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  he  is  no  more  required  for  the  further

investigation in the present case. Prayer is made for the grant

of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is



admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:

1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence

or any other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences

in any manner. 

4. That  in  case  of  change  of  residential  address,

accused shall  intimate  the  court  about  the  same

within a week.

5. The accused shall  join  the  investigations  as  and

when required by the IO.

6. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be

contacted, if required or necessary. Accused shall

ensure that  the said number shall  be kept active

and switched on all the times.

Application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.230/2017
PS Prashant Vihar (EOW)
U/s 406/420/120 B/34 IPC 
State Vs. Shashank Jain

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Neeraj Kumar Ld. Counsel for the applicant.
Sh. Sanjeev Rajpal, Ld. Counsel for the complainant
IO SI Bhanwar Singh in person 

Heard. Perused.

Ld. Counsel for the applicant.

This is an application for grant of bail filed on behalf of

the applicant/accused Shashank Jain.

Reply filed on behalf of the IO. Same is taken on record.

Copy supplied.

Arguments  heard  on  the  application.  Put  up  for

clarifications, if any/orders on 26.04.2021

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.402/2019
PS Alipur
U/s 392/411/34 IPC
State Vs. Sumit

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Sumit.

It  is submitted by the Ld. Counsel for the accused that

accused is in JC since 02.10.2019. It is further submitted that

nothing  was  recovered  from the  accused  and he  has  been

falsely implicated in the present case.  It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed. It is further submitted that chargesheet has already

been filed in the present case. Prayer is made for the grant of

bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

The chargesheet  has already been filed in the present

case.  Meaning  thereby,  the  investigation  qua  the  applicant/

accused has already been completed. The conclusion of trial



might take some more considerable time. No useful purpose

would  be  served  by  keeping  the  accused  behind  the  bar.

Considering the facts and circumstances of the present case

as well as keeping in view the period of detention spent by the

accused  in  the  judicial  custody,  he  is  admitted  to  bail  on

furnishing bail bond in a sum of Rs.15,000/- with one surety in

the like amount with following conditions:

1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence

or any other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences

in any manner. 

4. That  in  case  of  change  of  residential  address,

accused shall  intimate  the  court  about  the  same

within a week.

Application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.461/2020
PS Mukherjee Nagar
U/s 392/411/34 IPC
State Vs. Mukul Arya

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for  calling status report  from the

Jail Superintendent, Mandoli Jail.

The present  matter  pertains to the PS Mukherjee Nagar.

and undersigned is not having territorial jurisdiction to hear the

present application.

Keeping  in  view  the  same,  present  application  is  not

maintainable and the same is accordingly stands disposed off.

However, applicant is at liberty to move application before the

concerned court of having jurisdiction of PS Mukherjee Nagar

Area, as per rules.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021



FIR No.95/2021
PS Alipur
U/s 380/411/34 IPC
State Vs. Namit

23.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Namit.

Perusal  of  record  reveals  that  applicant/accused  has

already  been  granted  bail  in  the  present  case  by  the  Ld.

Sessions Court vide order dated 09.04.2021. Hence, present

application is infructuous and disposed off accordingly.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/23.04.2021


